
 

NCR Challan No NRL-0499-5915-2021    DL-211 29210329172536 &             

NRL-0499-5916-2021   DL-21129210329172536 

 

Vehicle No.  HR-10AG-8768 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  The present application for release of vehicle bearing no. HR-10AG-

8768 on superdari has been filed by the applicant. Copy of reply has been received 

through electronic mode wherein it is stated that the transport department that 

challan has not been paid off by the applicant and thus, documents may not be 

released to him. 

  Application as well as the reply are perused carefully.  

  Considering the reply of the IO, no sufficient ground has been 

disclosed to detain the vehicle nor the custody of vehicle has been sought by the 

ZO/TI for investigation. It is settled law that non payment of challan cannot be the 

sole ground for not releasing vehicle of the accused. Hence,  in view of the 

judgment of Manjeet Singh Vs. State, the aforesaid vehicle be released to the 

registered /rightful owner  subject to following condition. 

1. Vehicle in question be released to its registered/rightful owner only subject 

to furnishing of indemnity bond as per the valuation at the cost of the 



applicant to the satisfaction of the concerned ZO/TI subject to verification of 

ownership documents. 

2. ZO/TI shall prepare detailed panchnama mentioning the colour appearance , 

Engine number, chasis number, ownership and other necessary details of the 

vehicle. 

3. ZO/TI shall take the colour photographs of the vehicle from different angles 

and also of the engine number and the chasis number of the vehicle 

sufficient to identify the vehicle during the course of trial. 

4. The photographs should be attested and counter signed by the complainant, 

accused and applicant. 

5. Before release of the vehicle, the applicant shall submit original Driving 

License (DL) and registration certificate (RC) both against proper 

receipt or robkar to be issued by the department in order to ensure 

efforts towards disposal of the challan. 

Application is disposed off accordingly. 

Copy of this order be sent to counsel for the applicant through 

email/whatsapp by the Reader/Ahmad.  

This order be also uploaded on the website of the District Courts.   

   

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

  



 

 

NCR Challan No. DL-20717191009181452   NRL-0493-2412-2019   DL-

18971201013165905 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  An application for release of documents impounded in challan no DL-

20717191009181452   NRL-0493-2412-2019   DL-18971201013165905 having 

vehicle no.  DL-11SS-3571 has been moved before me. It has been submitted by 

counsel for the applicant that the challan has already been paid off online.   

Reply received on behalf of IO. It has been submitted that the challan 

has been duly paid off.  

  Thus, let the documents of the applicant be released to him against 

due acknowledgment.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

  



 

 

FIR No. 263/21 

PS S.P. Badli 

State Vs. Surender etc. 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO SI Vinod  Kumar through VC. 

  This is an application for issuance of NBWs against accused Surender 

@ Junder, Aman Keer @ Ammu S/o Subhash and Bhuwan Keer @ Buttery moved 

on behalf of IO SI Vinod Kumar.  

  Submissions  Heard. Case diary perused. It appears that accused is 

deliberately avoiding arrest. 

  Let NBWs be issued against the accused Surender @ Junder, Aman 

Keer @ Ammu S/o Subhash and Bhuwan Keer @ Buttery returnable on 

13.07.2021 . Application disposed off accordingly. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

  



FIR No. 60/21  

PS S.P. Badli 

State Vs. Sonu, Monu & Ajay 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

IO SI Vishal Malik through VC. 

  An application on behalf of accused Sonu, Monu and Ajay for 

surrender has been moved before me. Simultaneously, an application for issuance 

of NBWs against all the three accuse is also pending for consideration for today 

moved on behalf of IO. 

  Ld. Counsel for the applicant has submitted that the accused are 

booked in offences u/s 376/354/354(B)/323/506/509 IPC and thus wish to 

surrender. All the three accused are directed to report to the IO at PS S P Badli 

today by 03.00 PM.  IO is at liberty to arrest all the three accused if need be 

following all the applicable provisions of law. 

  In view of the above directions, application of the IO regarding 

issuance of NBWs becomes infructuous and thus, application disposed off 

accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 



  



FIR No. 262/20  

PS S.P. Badli 

State Vs. Kuldeep Dabas 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

  Report of IO received. As per report of IO, accused has already been 

released in the present FIR vide order dated 25.12.2020. Thus, application is 

dismissed being infructuous.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

  



FIR No. 317/21 

PS S.P. Badli 

State Vs. Dhanraj Sahni 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted. 

Accused be released if not wanted in any other case.  

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

  



FIR No 262/21 

PS S.P. Badli 

State Vs. Anuj Kumar 

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

IO SI Vishal Malik through VC. 

Vide this order, I shall decide the bail application moved on behalf of 

the accused Anuj Kumar. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

23.05.2021. Benefit of  bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

 

   



  It is submitted by IO that accused has cheated the complainant by 

stating that he shall deliver ‘Bevacizumab’ injection to him against payment of Rs. 

5,000/-. Although the said amount is way above the MRP of the injection. The 

complainant deposited the amount with the accused as he was in dire need of the 

injection. However, after receiving the amount, the accused did not deliver the 

injection to the complainant. Further accused is also been booked for a similar 

offence against another complainant in PS Sabzi Mandi. 

Submissions heard. Record perused. 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

Accused has been in JC since 23.05.2021. Allegations against the 

accused are very grevious in nature. Investigation is at an initial stage. Thus, if 

granted bail, I am of the opinion that the accused may tamper with investigation 

and evidence. Hence, I deem appropriate to dismiss the bail application, as the 

same is not warranted in the interest of justice. Hence, the bail application of the 

accused Anuj Kumar is hereby dismissed. Copy of order be sent to whats app of 

Ld. Counsel for the applicant at his request. Copy of this order also be immediately 

sent to the concerned Jail Superintendent electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

 

  



FIR No. 249/2021 

PS S.P. Badli 

State Vs. Anuj Jain  

 

08.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

Vide this order, I shall decide the bail application moved on behalf of 

the accused Anuj Jain. 

Reply filed by the IO. 

It is argued by the Ld. Counsel for the applicant that the applicant 

herein is brother of accused Anil Jain and was working with him only in capacity 

of an employee. Even if the allegations of prosecution are to be believed, he was 

only acting under the directions of accused Anil Jain regarding sale and delivery of 

the oxygen concentrators. On this ground parity has been sought with accused 

Keshav Chaudhary who has earlier been granted bail by order of this court. It has 

further been submitted that no recovery has been made from the applicant herein 

and he has already been in JC since 30.04.2021. Thus, accused has already 

undergone more than a month Judicial Custody and hence, benefit of bail is 

requested. In support of his contention, counsel for the applicant has relied upon 

various authorities which were sent on official email id of this court. 



Per contra ; IO SI Uday Singh has submitted that the applicant herein 

was apprehended from the scene of the offence when he was attempting to delivery 

of oxygen concentrator machine to the decoy customer at an over inflated price of 

Rs. 1,10,000/- . Further, there are also whats app voice call transcript between the 

accused Anil Jain and the applicant deciding the price of Rs. 1,10,000/- per oxygen 

concentrator machine. IO has further submitted that statement of witnesses remains 

to be recorded and investigation is still pending.  

Ld. APP for the State has opposed the bail application pointing out the 

severity of the offence and gravity of the nature of allegations against the 

applicant.  

Record perused. Submissions heard. I have also gone through the 

authorities sited by Ld. Counsel for the applicant. 

It is the case of the prosecution that a total of 115 oxygen 

concentrators has been recovered in the present FIR from the accused. It has been 

alleged that all the four accused were attempting to sell these life saving machines 

at double the market price i.e at Rs. 1,10,000/- per machine.  Present applicant has 

been in JC since 30.04.2021. As has already been discussed vide order dated 

31.05.2021 in  bail application of accused Shekhar, if the allegations against the 

accused are to be believed, it appears that such a large number of machines were 

purchased by them in anticipation of the second wave of the pandemic thereby 

creating an artificial shortage of the equipment in the market.  Once the shortage 

was created, the accused herein took advantage of the situation and the desperation 

of the needy and attempted to sell the machine at more than double the price. 



Statement of one of the witnesses Deepshikha Shukla reflects that it was 

dishonestly represented to her that the machine was being sold at its legitimate 

price and she later found out that the MRP was much below the accused’s selling 

price of the device. Present applicant has been apprehended from the spot 

materializing the sale of the equipments to decoy customer at Rs. 1,10,000/-. 

Further, 5 more oxygen concentrator machines were recovered from the vehicle of 

the applicant at the same time.  Also there is communication between the applicant 

with his brother accused Anil Jain from whose premise later on 115 oxygen 

concentrators were recovered regarding determining inflated price of the 

equipment. 

As far as the grant of bail on ground of parity is concerned, there is no 

doubt that accused Keshav Chaudhary was found entitled to bail mainly on the 

ground that he was merely an employee of accused Anil Jain and no other 

involvement in the present offence was prima facie found.  On the other hand the 

applicant herein was present on the spot with the oxygen concentrator machine 

making the sale at a price of Rs. 1,10,000/- Thus, his involvement in the offence 

can clearly be distinguished from accused Keshav Chaudhary and he is not entitled 

to bail on the ground of parity. 

Keeping in mind the severity of the allegations as discussed above and 

the fact that investigation is still pending against the applicant and statement of 

witnesses have yet to be recorded, I am of the opinion that if granted bail, accused 

is likely to influence the witnesses and tamper with documentary evidence. Thus, 

in the opinion of this court, it is thought fit to dismiss the bail application of the 



applicant as it is not warranted in the interest of justice. Hence, the bail application 

of the accused Anuj Jain is hereby dismissed.  

It is made clear that nothing in this bail order shall be construed as an 

expression of on the merits of the case. The opinion expressed above is solely for 

adjudication of the bail application . 

Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.06.2021 

 


